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wilhout clegrance or approval of the Gav- | THE DEFUTY CHAIRMAN : No
erameni. ireally. The thing is that we have  the

Japan : All the broadcasiing organisa- |
tions are regulated by the radio law or
the broadcast law under the administra-
tive supervision of the Ministry of Posts
and Telecommunicalions. As you Kiuow,
Tapan is a fiee enterprise country.

THE DEPUTY CHAIRMAN : .
Minister ; is there mcre to it ?
SHRI K. P. SINGH DEO : Pleniy,

Madam,

THE DEPUTY CHAIRMAN : This is

an half-an-bour discussion. ([nferruprions)

DR, JINENDRA KUMAR JAIN
Madam, Shrimati Sushma Swaraj
raised cerizin very periinent

The Minisier is irving to give us a de- -

tailed reply. I do not mind. But Madam,
we do not wani oer right to ask some
pertinent questioss of him to be
away. (Inzerruptions) The hon.

Mirister is row here. He must have prio-

rity. 1 do rot mind. But our right to:

Mr. :

guestions. |

fl’-‘nme Minisier here and he has to make
‘a stalement.

| THE PRIME, MINISTER (SHRI P.
IV, NARASIMH.A RAO) It is an an-
}nouncemsnt

{

THE DEPUTY CHAIRMAN : 1

am
;SoIry, it is an announcement. Sir, - with
ithe hon. Members it is difficult in - thiz

‘House because we have to be very care-
‘ful, because there is a very thin line bet-

‘ween a Siztemenl, An announcement and
%an explanation. ‘ :

Regarding the Half-an-Hour Discussion

) : zwh!ch is extended to onme hour, we will

"take it up later. I will request the Prime
Mizsler to make lhe announcement,

SHRI S. JAIPAL REDDY : How
it different from the statement ?

taien !
Prime

SHRI P. V. NARASIMHA R_AO :

AOkav if it is not- different, please at- lcast
listen

ask certain questions of the hon. Minister

on thnis very important subject should not

be barrecd.
instead of
newspape;
raised by
would b=

Now, if the hon. Minister,
relying on and quoting  from
repcrts, replies to the guesticns
Shrimati Sushma Swarmmj,
better

SHR1 K. P. SINGH DEQ : I have
right to rcply Iosinnations have
made ageziz
my charge. Therefore, 1 must salisfy
the hon. Members, whether 1 quote from

a
been

a ncwspaper or 1 guole from a document |

or it iy my own perception.

1 do hope you will give me time io do |
£0.

DR. JINENDRA KUMAR JAIN: Lt
him speak for longer time but our right
should pot be taken away. '

- SHRI K. P. SINGH DEO
pr:».ing muzzled Dow.
2125 RS5S/94—35.

:I‘am

it

<5t Doordarshan which is under E

all |

. THE DEPUTY CHAIRMAN ;. After
%listening yot will understand the differ-
rence belwcen a statement and an
inovncement and an explanation,

an-

dom——

. ANNOUNCEMENT REGARDING M.Ps'".
;  LOCAL AREA DEVELOPMENT
SCHEME '

{ 1HE PR'ME MINISTER (SHRI P.
|V. NARASIMHA RAO) : Madam, very
jefec it happens that Members of = Par-
iliament are approached bj’ their comsti-
tluenis for small works of a capital naturc
ltn be Cone in their cobpstituencies. How-
‘ever, lhey are pot in & position to ensure
thet the work suggested by them is under-
’t:ikr'n Hence there was a demand made
iby the M.Ps. of different pclitical parties
tthat they should bc allowed. to recom-
iment to the District Collector werks’ to
be done in the;r chlEtlfl.lem:leu
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" Tho Government of India  considered
thy above auggestions and has decided to
introduce ‘2 ‘new - schemc to be called
'M.Ps Local Area Development- Schemc'.
Under this each Member of Parliamen!
will Bave the freedom o suggest to the
District. Celiector works to be dome _ nol
excecding Rs. 1 crore per year within kis
or har wnslllumcy

To darlfy the maiter further, Madam.
let me- add. that Members of Rajya Sabha
will nominale r- district in the State fram
which- he: o she has been clecied where
the works will be undertaken. Thr funds
will be i1cleased to the District Cellector
dir=ctly by the Ministry of Rural Deve-
lopment, - whe will gperate the scheme.
The worke  will b exceuted through Gav-
crament agencies by the CoHectora after
consultation with the M.Ps. The handling
of funds, issue of centracts, disbursemens
-pf mansy -will be done by the Collector
according ta the patiern he is  already
folluwing.

The Lypes of works that will be allow-
ed will be such as to lead to the creation
of durable assels. Under no circumstances
‘shall any revenue  expenditure be umder-
taken under this scheme. Each individual
work dmll not exceed Rs. 10 lakhs. The
scheme is.for developmental work of small
pature and based om locally feli  needs.
The work that may be done at the ins-
tepgce of a Member of = Parliament may
‘fall in one. of the following categories
with & cel'ng, as 1 said, for =ach project
of Rs. 10 lakhs. The following is  the
Hlustrative llnt of works. It is only illus-
‘wzafive; you can add to it if there i
.a,nyﬂung pamculavly uscful. In fact, after
L mad: this announcement just now,. while
I wag coming here, there was a suggestion
‘lhat Angm Wadi buildings should alse
e mcl.uded It is a very useful thing. It
has not heen, mr.luded, but we will include
:!l now. - ‘ o

C’nmlructin‘g of school ~ buildings, prv
‘viding drinking Walwr to the people in ihe

villiges, towns or. clﬁcs by dlggmg ‘ube-
wella or doing something else which may
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belp in this respect, comstructing the
village roads or approach roads, construct-
ing bridges on the approach roads, cons-
lructing common shelters for the old or
handicapped, constructing the  buildings
for the Gram Panchayats, or for cultoral
aud sports sctivities or hospitals, affores-
talion in the Government and community
land and social forestry for providing
employm.nt in lean periods

Desiliing and digging of village ponds;
construction of irrigation canals to avoid
the loss of water and also to provide em-
ployment to the people; constructing com-
moo gobar gas  plants or carrying on
some aclivities related to it; constraction
of small irrigation bhandaras or lift irri-
golion schemes or water table recharging
schemes: public reading rooms or study
rooms; creches; construction of  Primary
Heal'lh  Centres or post morfem rooms,
crematorioms ; consiruclion of public iol-
leis Bnd bathrooms, drainage and gutters,
feolpaths and  pathways;  provision of
eleciricily, water pathways, public toilets,
eic., in the slums of the cities or towns
sud villages; comstruction of house gallies
belween old buildings in the cities, towns
and villages, Ashram Shalas in tribal
areas, bus sheds and stops for public
trapgport bus passengers; mebile  toflety
fur local bodies useful at fairs, - public
mectings, sports meets, etc. Any other
itemm specified by the Union Governm:nl
from time tg time.

Hon. Members may sugpest eny num-
ber of similar iteme which they may And
relevant in their respective areas.

The dctailed - guidelines for the scheme
will be issued by the Ministry of Rural

‘Development in due course

While the scheme will start in  ths
current vear, given that some time w:ll
Ba requiréd for’ preparamry work, it may
not be possible to implement it bofore the
beginning of Febryary 1954. Hence a
loken provision of "Rs. §° lakhs per MP
is being proposed in fhe current yoer, but
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from 1994-95 the full provision will be
mage.

wre que = (Ffomon) o ey |
ogen .. (=qfam)

THE DEPUTY CHAIRMAN ; Now,
that was the difference—what My. Jaipal
Reddy was asking...(Interruptions)...
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THE DEPUTY CHAIRMAN: Let her

give her opinion. Pleasc have patience
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‘SHRI SUKOMAL SEN- (West Bengal)
On this, I want to

THE DEPUTY CHAIRMAN: One
minutes, please.. . (Interruptions). We are
not having clarfication. .. (Jnterruptions).

"SHRI SUKOMAL SEN: No clarifica-
tion. I have one pojnt to make...
* (Interruptions).
gegqgEar - B ...
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" One’ minute. One guestion at a (ime.
..(Interruptions).

SHRI VISHVIIT P. SINGH: Madam.
in this House the most innocuous and the
mosi wonderful things can be coaveiled
inlo a matter of a great debate.

SHRI SUKOMAL SEN: No debate,
Madam:

Hoafi TTIETE T ETS AR W
AW FEG T OYLT aad g oar F wwy
W R FAFE O (5TIAT)

ERGETETS IR 1

Mr. Jibon Roy, will you please sit down?
. SHRI SUKOMAL SEN: She has coo-
gratulated the Prime Minister on behalf of
the Opposition. But, Madam, I wouid like
| to strike a different note. I feel that this
! decision of the Prime Minister will create
more problems than it will solve because
it will create anarchy in the State planting
in each State, I think that this decision
l is not a wise decision ihuugh somz Mem-
;bs'rs have mdulged in flaitery.. . (Inferrug-
| tions).

TR )

SHRI V. NARAYANASAMY (Pondi-
cherry) : If one district is allotted to each
! Rajya Sabha Member, it will create prob-
| lems.. . (Interruptions).

SHRI SUKOMAL SEN:
¢ harmful, Madam.

It will be

THE DEPUTY CHAIRMAN : . Okoy,
ckay, your opposition has been registered.
That is all. Now, please sit down. Any-
bedy supporting it and anybody else oppos-
ing it is over. I am not allowing anything
on it .any more. I am not allowing anmy-
thing on it.. (Interrupnor'ﬂ

SHRI JIBON ROY (West Bengal) : This
s agamst the panchayat system. This i8
', <lgaln5t decentralisation. Hence we nppnle
‘ . (Interruptions).
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THE DEPUTY CHAIRMAN : How can

two persons speak together ? .. (Infer-
ruptions).

Please, just a minute, just ons second, :
just a second. Mr. Jibon Roy, just for a
minute will you have peace in the House ?
Just one second. one minute,

The Prime Minister made the announce-
meot.  If Members have any suggestions.
they can send them to him in writing. We |
have got some listed business. We are not
opening the door to this. Somebody likes
it, Somebody else dislike it. If you have
any opposition. you can send it to him ir
writing.
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Jroemahi Wl =M IF K9 ORT | AT

THA TS (A

) will tell you the procedure for Haif-
an-Hour Discussion, pleasc. We have Lo
run the House on procedure. I know you
warnt to speak in detail. But please answer
the guestions.

$HRI K. P. SINGH DEO: Madam, 1
want to reply to the Members. I want them
to judge it. I am not defending anything.
I am not sttacking anything.

THE DEPUTY CHAIRMAN : Np, no.
it is nol a court of justice. They have put

‘ some gueries, You answer them. Answer

Thank you, Mr. Prime Minister. for
coming over here and making this an-
nouncement. [ thank also the Plarning |
‘Commission, the  Parliamentary Affairsi
Minister who 100k the initiative in it. of :
course the Finance Minister who will pro-
vide the money for this and evervhody
clse. Thank yon. '

" the guestions.

SHRI K. P. SINGH DEO: I am ans-
wering one by one. I have already ans-
wered the first question. DD is prepared to

' compete, Already we are competing. We

have taken up the challenge. We are not

! running away from it. As I was mentioning.

' no country in the world allows a person

Now that is over. Tha| matter is over. .

SHRI JAGMOHAN (Nominated) : What
about nominated Members ?  ...(Infer-
ruptions).

THE DEPUTY CHAIRMAN: Now we |
go back to television.

to undertake broadcasting from within that
country without a proper licence and with-
out severe restrictions. T zave two sxamples
of Japan and Britaio. This will be in re-

terence to hon. Member’s first and fourth

question i.e. about world tournaments and

t world rights. In the course of my clarif-

: cations, I will answer those points also.

e TR oW f oA 2 AT IO

TET ST RN JHEFE qIE qIw RO | |
o A WA F oA w1 AW g
Kk . (=)

—

HALF-AN-HOUR DISCUSSION—Contd.
Points arising out of answers given in the '
Rajya Sabha to Starred Question 62 on
7th December, 1993 regarding telecasting
nights for Hero Cup Tournament—-Contd.

SHRI K. P. SINGH DEO: Madam, 1 .
was mentioning that no country in the .
world. .., :

THE DEPUTY CHAIRMAN: Please

. answer. ] have at least 25 Special Mentions
' to clear after this.

SHRI K. P. SINGH DEO: If 1 get in-

| terrupted in between, then T will take....

THE DEPUTY CHAIRMAN : Half-an-
hour should be halP-an-hour.

oL (Eew) . OTeE gAY 3 9T
MR ¥ oghe, s dfw

ey gy e ﬂm%m

o R o W R owreey £



